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IN THE CENTRAL AVMIN 13TRATIVE TRIBUNAL 
CALCUTTA BENCH 

OA.151 of '11~1~6 	 0 

~P re'sent 	Hon'lelt Mr. S. Diswas, Administrative Mem4tr 

Hon'~*le Mr. A. Sathath Khan, Judicial Mem)per 

.. .... 	 Gopal.Ch. Sarkar 

VS 

9/0 Posts 

For the- Applicant 	Mr. Samir.Kr. Ghesh,, Counsel 

For - the.*Resvondents: (Vbw~ 

Date of Order : 96-- 61-2103 

0 R D E R 

MR. A. SATHATH KHAN'. JM' 

When the' matter is taken up for hearing to-tay,the Ld. 

Counsel for the applicant was pres~nt; -out the La. Counsel for 

the respondents was'not pr,~-sent. However. -Shri P.K. Saha, Assis-

tant Superintendent of Post Offic6s,, Murshida*arl Division was 

present on leehalf of the re'spe'fidents' department ant he 4roucht to 

our notice that t he applicant has,)seen removet from service 'my an 

order dated 23-11-2001 after the applicant was placed under 'Put-Off' 

duty vide order# ated 16-7-12 which is under challenge in tthis O.A. 

He further suibmits that an appeal had 3ooen'prtferreel by the applicant 

and the same was dismissed lay the Ap*ellate- Authority vide order 

dated 5-4-2912. 

2. 	Iri view 9 f Itb i s #eve lopm(--n t 	the Li. Coun3el for the 

applicant pr~opeses to challenge the '-dt. esaid 'etio.r removing the 

applicant from servic~e. 
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3. 	Under the' circumstances, we are of the cpinian that the 

present O.A. has, lsecsme infructuous since the erder of 'Put-O' ff' 

duty under challenage' in this O*'A. has eamoe4JF" "-phe aple 1 ican t 4m J[t 
e."O 

. 
a.A~ - 

challen4je the. order of removal from serv- ice~ A66ordingly, the O.A. 

is dismissed as lating.infructuous. 

Mem'Wer(J) 	 Mam'ser(A) 
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